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7 	 IN THE CENTRAL ?DMINISTRATIvE TRI3UNAL 
/ 	 CUTT2K NCH:CtJI'21CK, 

O.A. No. 729 of 1994 

Cuttr. this the 	day of Oct. i95 

Mir Sarnsher All 	 ... 	 Applicant 

ye r su s 

Union of India & Others 	... 	 Respondents 

(For Instructions) 

whether it be referred to the reporters or not? \' 

Whether it be circulated to all the Benches of the ,. 
Central Administrative Triounals or not? 

(t. SAHU) 	:)), 
E <L3ERADMINI STRArIVE) 



CENTRAI ?MINj STRATI VE 
CUTTpK 3E1CH ;CT1 

O.A.No. 729 OF 19 
1 Cuttack this the 7"i L 
 

THE HONOuRA LE :. 	* 

Mir Samsher Ali aged about 26 ye 
son of late Mir Hidayat Mi, 
At-Postal Office Lane, 
PO-I<endrapara, Ps/Dist.Kendrap are 
at present working as Extra 
Departmental Mail Carrier at Tin 
Branch post Office under Kend rap 
Head post OLfice,Kendrapara. 

 

90#00 	 Applicant 

3y the Applicant 	•••• W5 S.I<,.Dey,33patnajk 
M. K. Naik, 3. K. Mctlapatra, 
kvocates. 

Versus 

Unicn of India represented thrc&igh its 
Secretary, Departrrnt of Posts,Dak Bhawan, 
New Delhi. 

Chief POSt;aSterne ral Orjssa Circle, Bhuoaneqar. 
Dist. Khurda. 

Circle Relaxation Comnittee, Otf ice of the 
CPMG,Orissa Circle,Bhubarieswar. 

Supclt, of post Offices,Cuttack North Division, 
Cuttack. 

ASSt. Supdt. of Post Offices, Keridrapara Suo 
Division, At/P o/Dist.Kendrapara. 

Respon3ents 

By the Respcndents 	• ... '4r. Ashok  Mishra,Seájor Standing 
Counsel (Central) 
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ORDER 

N.SAJ-it., E3ER (ADMINISTRATIVE) 

The applicant's father i4ir Hidat All, worked 

as E.D.Packer and Mail Carrier at Tinimuhani Branch Office, 

under kendraara Head post OfficE, for a period of over 

27 years and died Cn 18.5.1994 in harness five years 

oefore retire&ient. The applicant, the deceased employee's 

SQ1,c sight an appointment on compassionate grounds. He 

as provisionally appointed from 15.7.1994 to 31.12.1994. 

As the only bread winner of the family expired while in 

service, it is clairred that the family is in dire financial 

strains, The Respcndents, examined the applicant's case. 

'r he y re fe r red the matte r to Ci rc I e Re lax at ion Committee. 

The C ommit tee f ound that the applicant had re ad upt 0 

Olass-Vil. It also found that oesides the ex-gratia gratuity 

of Rz.6,000/- the family possessed landed projerty whose 

annual Inc orre is s. 7, 500/-. It is next stated that the 

minimum educatiial qualification required for the post of 

E.D.M.C. cum E.D.packer is ClassVIII and there is no 

provision for relation of educaticnal qualification of wards 

of E.D.Employees. Hence the applicant's case was rejected 

rid the same was communicated to the applicant. 

2. 	 I have heard the arguments of the respndents' 

counsel Shrj Ashok Mishra • There was no one present for 

the Petitioner's ccunsel and there was nc request for 

adjournment either. After going thr.igh the pleadings, the 

case is disposed of. 
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3. 	 The law is settled that in matters of 

Compassionate appointment, there is no vested right. The 

Departmental authorities have to examine primarily as to 

whether the family is undergoing acute financial hardship 

and whether it deserves irrinediate SUCCOUr . Secondly, the 

candidate rust be a memer of the family and must 

fulfill the required conditiOns/qualifications prescribed 

for such appointment. Both these conditions are n ot 

atjsfjed in this case. The landed property yielding 
t-l(I. 

an annual income of Rs. 7,500/- isan insignif1cant, amount, 

and secondly he is not qualified for COnsideration to the 

post of E.D.packer cum Mail Runner. There is no discretion 

also left with the Respondents to relax educational 

qua 11 f Ic at ions th cugh the re isp r Ov is I on to re lax othe r 

conditions. I do not see any reason as to hcw the applicant 

Can press his claim for a direction for conassj:ate  

appointnent when he is not qualified for the SanE. The 

application is dismissed and accordingly the interim stay 

ordered by this Court on 16.12.1994 stands vacated. No Costs, 

L 
.'13ER (ADMiwITRzrIvE) 

3IS ah 00. 


